
H 

),"c 	
pnc2; 

Y1 

1, 	1:!!: 	'u 

LisT OF PAPEES IN UJJ. NO 	 OF \9.90  

PT 	 PInT N OF PPER 

	

)OF PPERO ) 	PAPER / 

	

ON RECORD I 	FILIND 

'4c 	 CO) 

CNr 
& cr 

n10 



BEFORE THE CENTRAL ADMINISTRTIVE TRIBUNAL 

Lt' 	¶ck 

Application No. 	ofO 

Avinash 5/0 Prataprao Lele .. Applicant 

-Versus- 

Union of India and Others, 	.. Respondents 

ISTOP -  DOCUMENTS 

sr. 
No. 

Particulars. 1nnexure 
No,, 

Page No, 

V 1, Charge-sheet,dt.30-3-1986 

2. Reply to the charge-sheet TI' 12 
dt.11-4-1986. 
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 Order of punishment1  
dt.27-2..1987, 

 Order in Appeal 
dated 	pL ,M 1  

Nag pu r: 
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Office Nte•s, Office flernoraniuni, of 
Coram, Appearances, Trjbuna1' OrderQ 
of d.irscticns ani Registrar's Orlers 
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Date : 1.,6.1990 

Neither the applicant nor his 
advocate is present as they were 
directd not to remain present today. 

19r.S.B. Nande, Foreman, Vigilance 
Ordnance Factory, Nagpur is present 
on behalf of the Respondents. He 
says that the applicant has not 
served copy of the petition and 
therefore the reply is not filed toda 
He therefore prays to grant time for 
filing reply. 

Office is directed to send a 
communication to the applicant to 
serve copy of the petition on the. 
Respondents under intimation to this 
office. 

P'djourned to 25.7.1990for 
reply and further directions. 

No notice to either side. 

Dy. Registrar. 

F] 

Date: 25.7.90 

Neither the Applicant nor.  
his Advocate is present as they 
were directed not to remain 
present. 	 . 

Mr. Dongre,LDC, Ordnance 
Factory is present on behalf 
of Respondents. 

Mr. Dongre has filed 
reply on behalf of Respondents 
and has undertaken to serve 
copy on the Applicant. 

Adjourned to 1.10.90 for 
filing proof of service of 
reply on the Applicant. 
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None present for eIther sIde1  

Adjourned to 13.11.90 for., 
filing proof of service as a last 
chance: 
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As per directjon of the 
Hofl'ble Vice Chairman dated 
2 4.8.93,the matter is taken up  

,-rorn Sine_die list. Fixed for 
Wö Final Hearing on 

Issue notices for the parties .  
as per order 
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